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Adjourned to 2nd week of Jangary.95.
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None present for the petiticner,
Adjourned finally to give one more chance
to a date after Summer Vacation.
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Adjourned to 28.7.1995,

Heard Shri P.K.Kar for the apolicant,

Shri Aswini K,Misra for Respondents 1 to 3, and

Shri H.P.Rath for Respondent 4. When the guestion of

solvency certificate came up, the learned counsel

for the applicant desired to withdraw the case,

'he sane is permitted and the 0,A. is dismissed as

withdrawn.

Thus the 0,A. is disposed of
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